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CENTRAL ADMIN ISTRAT IVE TRIBUNAL
f | - BANGALORE BENCH

Second Floor,

Commercial Complex,
_ Indiranagar,
BANGALCRE~ 560 038,
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. CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE

@ CONTEMPT PETITION NG.52/1994 IN
0.A.N0.748/93

WEOQNESDAY THIS THE 30TH DAY OF NOVEMBER,1994

MR. V. RAMAKR ISHNAN MEMBER(R)

MR AN, VUIJANARADHYA MEMBER ()

Anke Narayana,

S/o A. Thppiah,

C/o Denakarna, Stores Deptt,,
Deccan Herald/Prajavani,
M.G. Road,

Bangalore Petitioner

( By Advocate Shri C, Krishna )

Ve

1. Shri Shaik Abdul Qayyum,
Assistant Enginser,
South Central Rgilway
Gadag

2, Shri D.L. Kulkarni,
Divisiocnal Engineer(East),
Div,C0ffice, Personnel Branch,
South Central Railway,

Hubli

3. Shti Abdul Nasir,IRPS,
Senior Divisional Engineer(Coord),
Divisional Office, Personnel Branch,
South Central Rajluay,

%ﬁiﬁﬁﬂbﬁs Hubli Respondents/
ﬁ9mt58?4J‘§\” Alleged Contemners
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( By learned Standing Counsel )
for Rgilways, Shri A N,
Venugopal Gowda
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